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11.8.2005 	The applicant has filed this 

"' 	 , 1 contempt x1W pe tIti.on alLeging that 

the respondents deliberately and 
It11fti11 di1 not  take anv action for 

implementation of theJ;nnt and 
order dated 27 • 08.2004 passed by this 
Tribunal in O.A. NO. 175/2003 which  

Jamounts to comtempt of Court. 

• We have 	perused the direction 

4 contained in the joxdt= o .A. The d ireci' 

tion is as follows g  
"In view of the above discuss 
ions the impugned orders are 

I 	 It will, however, be quashed. 
• 

Open to the respondents/the 
appropriate authority to issue 
a show Cause or aflord the 
apiic ant ci opportunity cf 

• hearing and then to refix the 
pay/pension." 

S  

We do not find any positive direction 
in 	the above.so  that it is to be 
stated there is any contempt. At the 
most the applicant can request the 

-• 	 S 	

S.  Contd/- 



•C.P.. 23/2005 

COfltd7ta. 	 : 

O1.08.2005 the respondents to expedite 
the fixation of pay for which 

a show Cause notice has already 

• 	 been issued. This is a freh 

cause of action., Without pre3u 

djcè to the right to the applic' 

ant,. minitiate fresh proceed 

	

- 	 . 	
. .ings in ease the respondents 

iave,hôt expedited the. matter 

the a.P. is disrnjss 
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NT IN THE CE 	1flMSTRkTh'ETIiBUNAL 
(--- 

GUWAHATI BENCH: GTJWAHATI 

An Application under Section 17 of the Administrative Tribunals Act, 1985) 

	

Contempt petition No. 	12005 

In O.A No. 175 of 2003. 

In the matter of: 

Sri Chifta Ranjan Deb. 
Petitioner. 

-Veisus - 

Union of India and Others. 

Alleged Contemners. 
-And 

In the matter of: 

An application under Section 17 of the 

Administrative Tribunals Act, 1985 

praying for initiation of a Contempt 

proceeding against the alleged 

conteninors for non-compliance of the 

order dated 27.08.2004 passed in 

O.A.No.175/2003. 
A, 

In the matter of: 

Sri Chitta Ranjan Deb. 
Retired Superintendent, 
RMS Division, Silchar, 
Link Road, lane No. i-A, 
Sikhar, Assam. 

Petitioner. 
Versus- 

1.' 	Sri R. Ganesan, 
Director General, 
Department of Posts, 
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Dak Bhawan, 
Sansad Marg 
New Delhi. 

Shri S.K. Das, 
Chief Postmaster General 
Assarn Circle, 
Guwahati-1. 
Shri K.N.D Kachari, 
Postmaster General, 
Dibrugarh Region, 
P.0- Dibrugarh, Assam. 

Shri B. Prasad, 
Director of Accounts (Postal), 
Chenikuthi, 
Guwahati. 

Alleged Contemnois. 

The humble petitioner above named- 

Most respectfully sheweths: - 

That your petitioner approached this Hon'ble Tribunal through O.A. No. 

175/2003 against the impugned orders of reduction in pay and subsequent 

reduction in all terminal benefits like pcnsion DCRG, Con-imutation of 

pension, Leave encashment, CGIAS etc. as well as against the order of 

recovery. 

That the Hon'ble Tribunal after hearing the contentions of the parties was 

pLeased to dispose of the Original Application No.175 of 2003 on 27.08.2004, 

directing the respondents as follows: - 

In view of the above discussions the impugned orders are 

quashed. It will, however, be open to the responden/ the 

appropriate authority to issue a show cause or afford the applicant 

an opportunity of hearing and then to refix the pay/pension. The 

O.A. stands allowed accordingly. 

No order as to costs." 

I, 
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(Copy of the judgment and order dated 27.08.2004 is annexed 

hereto and marked as Annexure-!). 

That your petitioners thereafter approached the alleged conteniners 

through representation dated 10.09.2004, praying for implementation of 

the judgment and order dated 27.08.2004 passed in O.A. No. 175/2003, 

enclosing therewith a copy of the aforesaid judgment and order dated 
27.08.04. 

(Copy of the representation dated 10.09.04 is annexed hereto and 

marked as Annexure-Il). 

That the alleged contcnmcrs, thereafter, as per direction passed by this 

Hon'ble Tribunal in O.A. No. 175/03 issued a show cause notice dated 

18.10.2004 to the petitioner asking for his explanation on the notice. 

According1v the petitioner submitted a dctailed reply of the, show cause 

notice on 10.11.04 with a request to refund of all his pensionary benefits 

which were irregularly deducted from his pensionary benefits and also 

prayed to regulate his pension. 

Cop),  of the show cause notice dated 18.10.04 and reply dated 

10.11.04 are enclosed herewith for perusal of Hon'ble Tribunal as 
Annexure-IlI & TV respectively. 

That it is stated that the alleged conteniner/respondent No. 4 is not a party in 

the original application but he has been impleaded as conteniner No. 4 as 

because he has a vital role in implementing the judgment and order dated 

27.08.2004 in O.A. No. 175/2003. Therefore, it is necessary to implead him as 

conteniner No. 4 in the instant contempt petition. 

That the alleged contemners after a lapse of more than 8 (eight) months have 

not intimated the petitioner regarding his show cause reply nor taken any 

/ 	final decision on his show cause reply and also not implemented the 
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judgment and order dated 27.08.2004 passed in O.A. No. 175/2003 which 

amounts to contempt of court. 

7. That it is stated that the alleged conternnors deliberately and willfully did not 

initiate any action for implementation of the Judgment and Order dated 

27.08.2004 passed by this Hon'ble Tribunal in O.A. No. 175 of 2003 which 

amounts to Contempt of Court. Therefore, the Hon'ble Tribunal be pleased to 

initiate a Contempt proceeding against the alleged contemnors for willful 

violation of the order of the Hon'ble Tribunal dated 27.08.2004 in O.A. No. 

175/2003 and further be pleased to impose punishment upon the alleged 

contemner in accordance with law. 

Under the facts and circumstances 

itated above, the Hon'ble. Tribunal he pleased 

to initiate Contempt proceeding against the 

Alleged Contemnors for willful non-

compliance of the order dated 27.08.2004 in 

O.A. No. 175/2003 and be pleased to impose 

punishment upon the alleged contemnors in 

accordance with law,  and further be pleased to 

pass any other order or orders as deemed fit 

and proper by the Hon'hle Court. 

And for this act of kindness the petitioners as in duty bound shall ever 

pray. 
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AFf?l DAY IT 

1, Sri Chithi Ranjan Deb, S/u- Late J.C. Deb, aged about years, 

retired Superintendent, RMS Division, Silchar, resident of Link Roa4, 

Lane No. 1-A, Silchar, Assam, petitioner in the instant petition, competent 

to swear this affidavit, do hereby solemnly declare as follows: - 

1• That I am the petitioner in the above contempt petitio:n and as such I 

am well acquainted with the facts and circumstances of the case and 

also competent to sign this affidavit. 

That the statement made in para 1 to 6 are true to my knowledge and 

belief and I have not suppressed any material fact. 

That this Affidavit is made for the purpose of filing contempt petition 

before the Hon'ble Central Administrative Tribunal, Guwahati Bench 

for non-compliance of the Hon'ble Tribunal's order dated 27.08.2004 

passed in O.A. No.175/2003. 

And I sign this Affidavit on this 	Iay of July' 2005. 

(311 

Identified by 

Advocate 
'J- 	Ct4t 	 4 e-jo4--fr 

fl 	LtP1 )\(4: jrk 

k 	 ~L 
J 7  4V4 

Ai ) c C 

2-7d 
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DRAFT CHARGE 

Laid down before the Hon'ble Central Administrative Tribunal, Guwahati 

for initiating a contempt proceeding against the contenmors for willful 

disobedience and deliberate non-compliance of order of the Hon'ble 

Tribunal dated 27.08,2004 passed in O.A. No. 175/2003 and to impose 

punishment upon the alleged contenmor for willful disobedience and 

deliberate non-conipliance of order dated 27.08.2004 of the Hon'hle 

Tribunal. 



IN THE CENTRAL DMINISTRAT'V TRIB.UJJW, GUJAHM'I BENCH. 

! original AppliCdtiOfl No. 175 c 

Date of Order : This the 27th Day o AuyuSt, 2006. 

The jcn 'ble Shri D4C .verma, vice-Chaiflafl 

The on'ble 
Shri K.V.Prahladafl, Administrative Member. 

t. 
Sri,Chitta Ranjan Deb. 
Retired superintendent. 
RMS Division, Silchar, 
ih) Road, Lane No. 1-A, 

Silchar, ASsain. 	
. . . App1iaUL 

4. 

B AdvQc ate Sri H .Chand a. 

Versus - 

• 1. Uhion of India, 
Ad 

\ 	
represented by the Secretary to th 

J. 	'\ Government of India, 
\ Department of post. CD njstr(f ConmunicatiOfl5, 

' 	. J2.rhe.Director General, 
-/ Department of Posts, 

ak Bhawafl. 
ansad Marg, New Delhi. 

3. I'he Chief postmaster General, 
.ssam circle. 
fuwahati. 

4.he Postmaster General, 
•Dibrugarh Region, 
4PiO. IDibrugarh. 
•:ssam. 

.The Deputy Director, 
Accounts (postal) 

• Chenikuthi, 
Guwahati. 	 . . 

	P.esponutuLS 

By.AdVOCate Sri A.Deb Roy, 

ORDER 

'. K.V.PRALADAN, MEMBER( 

joined service as a postal Clerk The applicant 	
in 

the postal Departmflt on 5.3.1963.  in 1973 he was promoted 

as Inspector of post offices. Then ne was promoted as 

s jst ant.Supe rintfldeflt of post OtticeS. He waS temporarilY 

pnOted as DepUty post Master on .12.1992. HC was 

p 

* 
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promoted and joined as Superiendent ui 	t oi:fice •1t 

Silchar On 4.1.1993. The Salakv ot the -:istant Super.Lnzen 

dent of Post Offices was 4.161c-2900/- (Pt revised an 

s. 5500-9000 (revised). 3alary of the i;)uy post MStt 

was Rs.2000-3200 (pre-reviied) dnd ..50•.-4 500 (revia;: ). 

Salary of the Superintendent of post 0±cs was •ts.200:-

3500 (pre revised) and 	.7500-12000 (rev L:d 3caie). 	.;.s 

promoted as Deputy W..viional Nanayer I -flE: office of the 

Chief postmaster General, Aszatn Circle. •. '.hatj by orr 

daLed 31.3.1998 in the pay scale of .7:) 1,:-17000/-. iie wis 

	

'- 	working as Superintendent, RMS, Slichar .;hen he retired on ,\ 

\1'.10.2002 with basic pay of Rs.10,250/-. This Original 

4pucation has been filed againsc the order of the Director 

Postal Accounts date.d 30.08.2002 at I:ir.exIre - 6, ann the 

order of the post Master General. Dibruy.:r'i dated 15.1 .2J03 

at Annexure - 7 ordering a recovery of s.96,792/- as over-

payment made on account of wrong fixati.:i of pay with eifet 

from the date of his promotion as Superiuindent of post 

Offices) 	4.1.1993 till 1.1.2002. 

The respondentb say tht the applicant was an 

?stant Superintendent of poet of fict- irn he was tunpo- 

: ári promoted as Deputy Post Master e 	then as Suptrin- 

• tendeñt. Therefore, his pay as &iperintLndent should have 

'been fixed taking ánto consideration hi 	ay in the subta- 
arid not the .scale f Dy.post Z•lastcr. 

	

• 	ritive post of ?.ssistant superintenurit .L post 0ffice's/ 

His pay was accordingly ref ixed and re-ccJcu1atd with 

etfect from 4.1.1993 to 1.1.2002 vide oi r dated 30.8.2002 

at Annexure - 6. An over payment of 	/92/- was calc1ateU 

and ordered to be recovered trcm his Le.iv Encäahment amount 

due to him vide letter dated 15 .1 .2033 t Mnexure-7. 

We have heard Mr.M.Chanda, learn i coris1 for the 

applicant and also Mr.A.Deb soy, 1earri 	. -;r.c.c.s.c. for th' 

Contc .,'j 
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respondents. The respondents want to refix t e pay of the 

applicant after he has been drawing his piv ' n  various 

	

Scics rut from 1993 to 2002. T;e Uepdr .... 	i. .':ich Lt 

nal check, internal audit and a&tinistrcitive verjtjcatjon 

failed to notice any annaly in tue pay dL•n. by the app licdnt. 

At the fag eridof his career the ppiicartt 
t ,  Jiiectd to 

refund a , huge amount. In this ccrinectjoi,, r. , Hon ble 

Court in Bhagwan Shukia ..VS.. Union of India u Others reper Led 

in (1994) 6 SSC 154 has .iven the following judginent 

DJ 

'2. The controversy in this poeal lies in 
very narow compass. The ajp1ant who hd 
jOined the Railways as a Trns Clerk w.e.L. 
18.12.1955 was pranoted a Gard, Grade-C 
w.e.f.18.12.1970 by an oruer dated 27.10.1970. 
The basic pay of.the appellant was fixed at. 
Rs.190 p.m. w.e , f.18.12.1970 in d running pay 
sCale. By ari.order dated 25.7.1991, the pay 

41 scale of the.app1lant was sought to be refixed 
and dur1ng the refixatjor, of his basic pay was 
reduced to Rs.181 p.m. froc..s.j90 p.m. w.u.. 
18.12 .197o The appellant utstioned the od.r 
reducing his basic pay witn ..trospectjve effect f roin 18.12.1970 before the C:)ta1 Admjnjstjtjve 
Tribunal, Patna Bench. The jst.ificatjo fur-
nished by the respondents ±on reducing kix tne • 	basj.cpaywas that the same . id been 'wrcn1y ,  fixed initially and that the position had 
continued due to 'ad:ninistratjve lapses' fur 
aJout twenty years, when it tkaS decided to 
rectify the mistake. The petition filed by the. 
appellant fcLim was dismissed by the Tribunal 
on 1.9.1993. 
3 • we have heard 1drrIea COLflLft.. I br the 	r- ties 0  That the ptitjonet 	:.asic pay had 
fixed in since 1971. at 	 is not U.LS- - puted. There is also no dJzpte that the oaic 
pay of the appel1at Was rdsced to ks.181 p.m. 
from R.s.190 p.m. in 1991 retrospectively w.e.f. 
18.12.1970. The appellant ObviOusly bci:n • visited with ci'i1 conseqI -iL:es but he had ieun granted no opportunity to snuw cause against the 
reduction of1hjs basic pay. He was riot even put 
on notice before his pay was reduced by the 
department ax1id tne order cae to be made wehind 
his back without following any procedure known 
to law. There has, thus, been flagrant violation 
of the pririiciple of riatunal justice and the 
appellant has been made to suffer huge financial 

• loss without being heard. Fi.r play in action warrants that no such order which has the effect 
of an employee suffering Ci11 cosquences 
Should be passed 4ithcut utt!rIc3 the (iic 	plo- 
yee) concerned to notice nU giving him a hearing 
in the matter. Since, that .s "lot done • 
order (meInandtdn) dated 25. .1;91. which wus impugned before the Tribun could not 
be 5ustan(d anu the Cuflt2 
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Tribunal fell in error in dismissing the 
petition of the appellant. The order of the 
Tribunal deaerves to be set aside. We, accOr-
dingly, accept this appeal and set aside the 
9fdeO±. the Central Administrative Tribunal 
dated '17.9.1993. - as well as the order (moran- 
dum)impugned before the Tribunal dated 25.7.1991 
reducing the basic pay of the appellant from 
Rs.190 to R.161 w.e.f. 18.12.1970." 

in theCase of N.Mandal vs. union of India (CAT Calcutta) 
3t. 

report"ed in 1989 (3) SLR 148 it was observed that 

• 'The applicant was promoted in ct post in 
higher scale which was not in existence. By 

- 	
mistake or clerical error, hi; pay was later 

- -- 	 noticed and his pay was fixed in the lower 
scale. ieanwhile, the employee retired and 
expired. The excess amount already paid 
not to be deducted from the retirement benefits ." 

- The Himachal High Court in 1997 (5) SIR 237 in the case of. 

H Nahavr Sngh vs. Union of India and other held that 

• tru '- 
: . 	 "Reducing the scale of pay 	the date ot 

initial appointment and orcerng exceSS 

¶ 	•• 	recovery amount without efLordirg any Oppor- 

	

i. 	tun.ity to the petitioner t ::ake representat1On 

	

— . 	 order is violative of Ru1e of natural 
justice." 	- 

rom what has been discussed above it Is clear that the 

y fxation cannot be revised to the dis. jdvantacje of the 

• eiipldyea without.affording him opportunity of hearing. In 

this dase there is nothing to show that any 5110w cause notice 

was given to the applicant before refixaton of pay. The 

• 

	

	'. appii4ant has now retired so refixation ci py would reduce 

the p'ay Last drawn consequently pension urnount would also 

get rduced. it would thus be a recurring loss to the 

•1 

,.,.appliCant Such an action of the respondents, without aftordirig 

; 
'. 	epportunity, cannot be sustained. • 	 - 

view of the above discussions the impugned orders 

arquashed. It will, however1 be open tu tte respondentS/ 

the appropriate authority to issue a shCt cause or affcrd 

the appliCant an opportunity of heariny and then to refix 

N 
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To 	

A41A41 e ><i  WQ 

The Post Master Genersi, 
Dibnigath Region 
r'.cDibnigarh, 
Assam 

Sub - Jizdnent and order dated 27.08.2004 in O.A No.175 of 2003 
passed by the CAT, Guwaháti Bench. 

Sir, 
Most respectfully I sin encking herevith a copy of the judgment and order dated 

27.08.2004 passed by the Hon'ble CAT, (3uwahaii Bench in O.A. No. 175/2003 

pertaining to wrong fixation of my pay and recovety thoreoL The judgtneit Is self-, 
contalne, and in this context I beg to einjhasis that the Hon'blo CAT vido its judcnx 
aforesaid has quashed the impugned orders. As such all the impugned orders irsued under 

Nos. (1) PN-5/2002-2003/478 dated 30.0.2002, (2) COM43/2002-03/pN-58ftJ02,.03/ 

D- dated 03.10.2002, (3) APZRP/3-172/02 dated 11.10.02, (4) AP/RP/3-172/02 dated 
09.12.2002, (5) AP /3-172/2004str4 15.01.03, (6) Saff71144/89 dated 26.02.03 and 
(7) GPF/2-37/0HY/2000.0I/394 dated 01-.04.03 hU 	 andthereby the / 
IIon'ble Tiibunal has restored inc to my 'ogirts1 position i.e. the position where I was 

prior to the issuance of the hnpugned orders aforeBaid. 

You an therefore requested to implement the order of the Hon'ble CAT within 

the' earliest restoring my pay to my original pc,siiion i.e. the pay which 1 was ci. 

prior to re-flxaiiotheductjon of my pay and refund me the difference of pay occasincd 

by the impugned reduction including the enre amount of Rs. 96,792/- which has been 

recovered from me on account of so called over payment; FWThcr, my pay and other 
retiral 'benefits should be fixed giving stage-to-stage fttznnts benflt by fixing my 

basic pay at Rs. 10,250/- at the time of retirement and my pension be fixed accordingly 

with all terminal benefits consequential thereto. 

This is for your kind early action. 

Enclo: - Copy ofjudgrnenx dated 27,08.04. 
Yours faithfully 

Date: ( ) 	 ((H1TTA i,91 DEB) 
'Relired Szperintcndent 

- 	 RMS Division, Silehar, 
Link Road, Lane No.1-A, 
Slichar, Assam. 

A I!V 
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11:p.\RT\ i EYF OF Posis, 1cI1:\ / 

t)1lIi.: (fl 1 111 ,  1 )OST\1AS]ER c;l;I.k.\I 
l)IOkl 

'1 
Sri .( :1ii(t1 Iuijtii l)ct, 
Rttird SR\ 1. SiIcIiar 

I ink Road, aiw No, I -\, SiIcIiar., 

It is ccii boa eitit. in VOw Service hook iha. 	ta 
(>11 	 WV 311(1 adin,e h.i1 an(1 })Sted as I)PNI, Gh I- 

11-14 N 9 di. 1-12-92 	hiLlI was ako tonlinned by  

) dt. 21-5-93. iou had heii ' Jj1' liiin Ihe peIxI li 	- I 2-i 	9-1 2-92. Youl .  pa .k iii 1 hS(  
Ilk. I eafl(jflle Vtu\.eie piotutited . PSS woup 13' on ie.uIai hai 	itiJ 	J .i 
HR Sikhn .tiid assumed the imare ni Supdt. I'SD, SiLhar un L - 

,iOtIp 	1 	 l!et ' 1.1 	iuv pa\ 0) I f 	-I 	' 
p1 nmotion to 1 JS( i-I L:IdIe 	ni 	;ii. 'OUr pay should h. 

3\ in ASP() edrc (ReuJaj )ot) tlfl(1el 1 R-22(i)(;i)(j) 
Ihe mevised 1 ixatini cii voul ,  pay is shown hclo\\ 

	

I'av required h he lixed 	Pay fixed as sio n in Sci me I 4-1-93 	 24:() 	 2600) 
I -04 	 2 	 2675 	Rs.2 ()0-(j-' 

)7io 	3200-I  

	

MOO 	 8750 

	

-97 X 2I) 	 0(..j00 
I-1-9 8 	

j25u  
I 	 750 	 9ti(i 

- I -Oil 	 90(U) 	 9750 
1-1-01 	 925() 	 10000 
I -1 402 	 9500 	 1 0250 

Iiomn time •ihu 	Ilikm it is obsi ed ili;ii tli 	 4 	' 	 I 
was ill nider C .4() - nri 4-1-93. 

	

Now I am tIncid h •Lsk \tIII as to vhv 'our pay ill im ii be 	1 - huhi of ubove rioted circurns1;ifls and why excess aniount paid will not l 	e 
horn you? \uur expI:inaLi011 slmotild received this ollice within len dav 	; 

Ofl1)fllnkflhjo0 	11te, 	e :,. , II he dLeided e 

s\Ii;, 

	

1 )it)i•ii1 ; .ii1i ICflii. 	'iii IIi. 

,9 	1~ , 

"AV 
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The Postmaster General, 
Dibrugarh Region, 
Dibrugarh: 786001. 

Sub: Issue of show cause Notice for - Irregular re-flxation Qf pay of Shri 
C.R.Deb, Retired SRM 'S' RMS Dlvn. Sllchar. 

Ref: PMG Dlbrugarh letter No.AP/RP/3-172/02 dated 18.10.04. 

• 	 Sir, 

• 	in reply to your office letter cited above, I have the honour to Inform you 
that the proposal sent under your letter cited above is misconceived of ruling 
provision of the Department of Posts and denial of justice. I, therefore, disagree 
with your proposal on the following ground;- 

That I would like to mention that every promotio an •mployment in a 
particular)post/grade at the first instance is made on emiary/adhoc basis 

• 

	

	followed by confirmation had the incumbent of the post i allo vd to continue in 
that promotional post. 

That, it Is fact that under CPMG/GH memo No. Staff/11-14/89 dated 
1.12,92 1  1 was promoted and posted in the vacant Post or DPM ( HSc-I) lying 
vacant in GPO, Guwahati. in your above letter, the word "VACANT" was not 
discussed which is the crucial deciding factor of my future continuity In the post 
of DPM ( HSG-I) (promotional post) had I not been further promoted in the PSS. 
Group B cadre In continuation of my officiating in the Post of Dy.PM (HSG-I) in 
GPO, Guwahati. Thus to si.'bstantiate my statement that I was posted on 
promotion in a vacant post, I am annexing xerox copy of CPMG/GH letter dated 

• 1.12.02 for your kind perusal & consideration. 

That after my relieve from the post of Dy.PM GPO/G'H, my junior staff 
namely Sukleswar Das, ASPOs was ordered by the CPMG/GH vide his memo No. 
Staff/11-14/89 dated 8.7.93 to ociate in the resultant vacant post of Dy. PM. 
Guwahati GPO. In addition, some more junior staff of general line namely (1) 
Shri J.C;Laskar, LSG was ordered to work as Dy. PM, GFO/GII immediately after 
my relief On promotion in PSS Group B cadre. In suppor of i iy statement, I am 
annexing the xerox copy of the charge report dtd. L9i .2 for your kind 
consideration. 

It is also a point to add that Shri Sukleswar Das ( Respondent No. 3 of OA 
175 of 2003 ) a junior staff of mkie was also ordered by the CPMG/GH under his 

memo No.StaffJ11 - 1 4/89  dated 8.7.93 as discussed above and posted as HSG-I 
Dy. PM GPO, Guwahati. In support of my statement that Shri S. Dasis.junlor to 



a Xerox copy of CPMG/GH Memo No.Staff/2-29/91 dated 19.1L9 is 
....•fannexed for your kind perusaL Above all, it was rightly mentioned ii your above 

letter that the CPMG, N.E,Circle, Shillong was confirmed under CPMG/GH memo 
: 	No. Staff/i 1-14/89 dated 21.5.93 that I would have continued in the post of Dy. 
/ 	PM GPO Guwahtiíhad I not been promoted to PSS Group 'B' cadre ( Xerox copy 

annexed ). 

All these above Dointc fully iuict1fi I4i 	 .-- - 

	

, .. 	 ....., 	 siuic co me uncer 
ypur letter dated 18J0.04 is a total misconceived of ruling provision of the 
Depatment of Posts. I would further remind you that my appOinting authority 
for the post of HSG-I Dy. PM is the Head of the Circle. In my case, the Head of 
the Circle clearly confirmed to the CPMG N.E.Circle, Shillong about my continuy 
in the post of Dy. PM (HSG-I) GPO/GH vide his letter dated 21,5.93 disCussed boVe.. 	. ;. 

it is also an another point to bring it to your notice that the Authority 
competent to issue my annual pay slip used to, issue correct Pay-slips annually 

'ándvide.hls last Memo No. ADM/i -237120012002/98 dated 07.1.2002; at his 
Own.accord issued my annual pay slip showing my scale of pay as Rs.10,250/-
from 01.1,2002 with all other allowances without any objection, Then how on 
later stage the same authority Irregularly stepped down my scale of pay from 
Rs 10 250/- to Rs 9500/- all on a sudden on 11 02 mentioned in your above 
letter which Is the subject matter of the objection raised in DDA(P)/Guwahati Mmo No PN-58/2002-2003/178 dated 30 8 2002 just before 2(two) months of my retirement 

That I.  would like to remind you that your letter/.;how cause noticed dated 
18.10.04 was Issued as per judgement and order of the Hon'ble CAT/GH In OA 
No.175 of 2003 where there v'as nothing mention tha:' reply to the show cause 
shotild be given within 10 days, otherwise the case will be declded exparte. 
Thus may I presume that the issue of show cause notice with such a war -ning 
• is nothing byt an act of Injustice to the retired Officer who served the Department 
for Years with full devotion/dedication 

Lastly, I once again inform you that I disagree with your proposal sent to 
me ai'd request you to take action for refund of all my pensionery benefits with 
were irregularly deducted from my pensionery dues. _ 

Yours faithfully, 

(Cèb) 
Enlo: As above • 	

. 	
Retired SRM 'S' RMS Dlvn. .. 	 O 	

, 	 Sllchar, 
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